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MR. DEPUTY CHAIRMAN: The House stands adjourned for lunch for
one hour. ‘

The House then adjourned for lunch at forty minutes past one of the
clock.

The House reassembied after lunch at forty-one minutes past two of the
clock. [MR. DEPUTY CHAIRMAN in the Chair.]

Discussion on the working of the Ministry of Consumer Affairs,
Food and Public Distribution

MR. DEPUTY CHAIRMAN: We shall now take up discussion on the
working of the Ministry of Consumer Affairs, Food and Public Distribution.
Shri Uday Pratap Singh to raise the discussion. But where is the Whip?
There is no Cabinet Minister.

SHRI! JAIRAM RAMESH (Andhra Pradesh): Sir, the Minister is here.
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"Mr. Singh, who wants toc emphasise on outcomes and not merely

outlays, has been talking about the need to improve the activeness of
public spending. At the recent Policy Session, the Prime Minister had

said,— 9% @ @ ¥ 7 &1 919 1., "The country cannot allow a situation
to persist where food supplies and accumulative stocks co-exist with
starvation deaths and malnutrition."
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SHRIMATI BIMBA RAIKAR (Karnataka): Sir, | am very thankful to you
for having given me this opportunity to speak on a very important subject.
Food and Civil Supplies is a very important subject. As you know, food is
required by all. There are different varieties of food. But everyone has to
eat food. You may eat biryani; | may eat jowar ki roti and chutney;, but it is
amust. That is why | think this is one of the mostimportant subjects. | am
happy to say before this august House that our godowns today are totally
fuil and there is no dearth of foodgrains. Nobody is going to die of hunger.
At Independence, our population was 33 crores and there was a time
when we used to import food from America. But what type of food was it?
The food that had been rejected by animails in America, was being sent to
us and we were taking that food. But we were not in a position to eat that.
Today, our population has increased by three times. We are nearly one
hundred crores today. | am proud to say that our godowns are full. My
previous speaker.said that people were dying of hunger. | don't think they
are dying of hunger. First of all, | would like to congratulate the farmers of
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my country who have done so much of hard work to make us self-sufficient
in foodgrains. Due to their hard work, today, we are seif-sufficient in food
grains. But, | would like to say that having sufficient stocks in hand is not
enought. There are so many things that we have to take care of. The main
thing is, there should be proper distribution of foodgrains to the poor people
who are really in need of it. Sir, here, | would like to give one example. A
housewife or a mother in a house cooks many varieties of dishes and
keeps it in the cupboard, and without distributing it to her husband or
children, she goes away. What is the use of that food? It is of no use. Here
also, it is the same thing. If we have a big stock of foodgrains and it is not
distributed to the poor people, then it is of no use for them. So, distribution
is a very, very important factor in Food and Civil Supplies.

Sir, first of all, we have to take care of our farmers and their problems.
We know that nowadays many farmers have committed suicides We
haye to think of that. We cannot blame this Government and that Government
for this and say that it has happened like that. We must find out the
reasons why the farmers are committing suicides.If there is more
production, there is problems for the farmer. If there is no production, there
is also problem for the farmer. In case of more production, he has to face
the problem of how and where to keep the foodgrains safely. If there is no
production, then, he has to think how to face the situation. If his crop is
lost due to drought or other things, that is also a very bad thing for him.

Sir, if a farmer goes to a shopkeeper for buying a thing, then, he has to
pay the price which is asked by the shopkeeper. Supposing, he goes to
the shop and asks for pesticides or something else, he has to pay the
price which is asked by the shopkeeper. On the other hand, if a farmer has
to sell a thing, he has to depend completely on the buyer. We have got so
many farms. You take the example of watermelons. If a farmer wants to
sell a piece of watermelon, he quotes the price as ten rupees. But, the
buyer offers him five rupees for that piece of watermelon and he agrees to
sell it. The same piece of watermelon passes through the hands of a
broker, trader, and when the same piece of watermelon finally reaches the
market, it costs thirty-five rupees to the consumer. That shows that there
is a middleman between the farmer and the consumer. This middlemah
between the farmer and the consumer is important. The farmer is not
getting the price of which he has struggied the whole year. He takes so
much of trouble in raising his crops. So, the Government has to take care
of the middleman.

(23
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3.00p.m.

Sir, basically, we are concerned with the management of foodgrains.
The Government's first task is to ensure a remunerative price for the farmers.
Our main intention is to protect the interests of farmers so that they are
not cheated by brokers or dalals or agents. It is the duty of the Government
to have proper procurment of foodgrains. The Government has to perform
the duty of safe and scientific storage of foodgrains, its transportation and
then its distribution to the States. For scientific and safe storage of
foodgrains, we have set up godown all over the country. We have got a
number of godown throughout the country. But the thing is, we have only
one big godown for every four-five districts. What happens is, it is very
difficult for the farmers to take the foodgrains in large quantities from one
district to the other district where the godown is there. That is why, our
request and the recommendation of the Standing Committee on Food and
Civil Supplies is that there should be a godown at each and every district
so that farmers would not have any problem in carrying their foodgrains.

For storage, we have got two types of godowns. One type of godowns
is called CAP. The CAP is a temporary structure where foodgrains are
stored in an open space, near railway station or on any other ground,
where a temporary shed is made and the foodgrains are stored. The covered
storage type is, as my colleague mentioned just now, the ones which
have buildings. These buildings should be very safe. As the Member said,
our godown buildings should be safe enough to keep the foodgrains in a
good manner, because we have to be careful about rains and other things.

Secondly, Sir, | would like to touch on the transportaticii. Transportation
is mainly by railway, by road, by ship or any other transport Butin raitways,
the Government has to take particular care about wagons. There are such
wagons where we can't say that we can transport foodgrains in those
wagons, because somewhere, some leakage is there, something is there.
If some water goes inside, the entire thing goes bad. So, the railways has
to take particular care of wagons.

Then comes distribution to the States. The distribution will be as per
the demands of the States. In case we have got more stocks, then we
will give full storage and if there is no stock we have adjust with all the
States. The States then would distribute it to the beneficiaries. There
too, there are two categories. In our country, we have gotAPL and BPL.
Most of the people in Parliament may not know what APL means. It
means, 'Above Poverty Line'. BPL means 'Below Poverty Line'. | think,
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almost ali of us here are APL pepole. So, they do not have an idea of
APL. In BPL too, there is Antyodaya and TPDS. Antyodaya means the
most needy people. TPDS means, 'Targeted Public Distribution Scheme'.
It also includes welfare schemes, ‘mid-day meals scheme', food to the
destitute homes and other things. What is APL? It means, there are people
who can go to the market and buy things. They are in a position to spend
money and can give whatever rate is there and purchase. They are called
APL people. Who are BPL people? People like me who cannot go to the
market and buy things. (Interruptions)

You do not give us a chance to speak for even two minutes for tadies.
My hand was paining yesterday like any thing. Our Chairman did not give
me a chance to speak and | could not say anything. | had to keep quite.
So, from yesterday, | am feeling that | am BPL. That is why you are not
caring for me. So you know, Sir. ....(Interruptions)... This is Jairam's brain.
...(Interruptions)... Generally, the APL families get five to 10 kgs. rice per
family. Kerosene is not given to them because they are the APL families
and they use only gas. But with this rice and wheat, they are not given
sugar. You may ask why | am going into the details. Sir, | am a Member of
the Standing Committee on Food. So, | think, it is my duty to make
everybody understand what is the reality because just now my colleague
said that there are people who are dying of hunger, as there is no food. It
is not like that. You must know what is the position of the Government
and what is our position. Then, Sir comes the BPL. For BPL we give about
2010 22 Kgs. rice. They are also given kerosene and sugar. This Antyodaya
is a part of the BPL. Antyodaya means the most needy people, who are
poorest of the poor. Thery are known as Antyodaya. We give them rice at
the rate of Rs. 3 per kgs. and wheat at the rate of Rs. 2 per kg. But, Sir,
here the rice which we give them at the rate of Rs. 3 per kgs., that is not
the real cost of the rice. The cost is nearly Rs. 7 to Rs. 8 per kg. Here the
subsidy is Rs. 4 to Rs. 5 per kgs., which the-Government is paying for rice
and also for wheat. So, the burden of this money is on our Government.
We should not think that the Government is not doing anything. It may be
any Government — my Government or that Government or the earlier
Government. But this subsidy burden is on the Government. | am sorry to
say that this subsidy burden per year is to the tune of Rs. 26,000 crores
per year. The Government is giving this amount as subsidy. Sir, most of
the subsidy is given on Antyodaya, that is, the BPL. This is what the last
year records show. The Government had given 6.15 per cent of the total
subsidy to the APL. Now, this is 6.58 per cent of the total subsidy given to
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the APL. Sir, | think, this is completely a waste because these rich people
do not go to the Fair Price Shops. They do not buy anything from there.
The shopkeepers get the entire stock and, this Rs. 3 per kg. is sold by
these Fair Price Shops at the rate of Rs. 12 to Rs. 16 per kg. They get so
much stock that it mostly remains with them. The benefit goes to the
shopkeepers. Sir, by this, as you know, Sir, we are using Rs. 1655 crores
for APL. This money is going waste. Unnecessarily we are spending and
we are losing Rs. 1655 crores on APL people who do not require anything
at subsidised rates. They do not buy anything. Their cards are simply
lying in their houses. This was the position last year. This year it has been
raised to Rs. 2586 crores. See, Sir, so much is being wasted. So, our
Committee is asking the Government, why you want to spend money
unnecessarily on APL. Spend this money on Antyodaya, the poor peopie
who really need it. You spend that money on them and do some good
work. | would like to tell you something about my State Karnataka.
...(Interruptions)... He is APL, Karnataka. He does not know.
..(Interruptions)... He only eats biryanis and basmati rice. ..(Interruptions)...
He is not like me. | am a BPL. Sharad Pawarji knows that | am from
Belgaum and we eat jawar ki roti. Our Former Minister in Karnataka has
done a very good job on this. We are given yellow cards and they are for
BPL. They are BPL cards. Those who got BPL cards get about twenty to
twenty-eight kgs. of rice. Secondly, there was a mention about godowns.
Godown also is a very important thing. We have two types of godowns,
Food Corporation of India godown and; Central Warehousing Corporation
godwon. No doubt, there are a good number of godowns in four to five
districts. As | said, the Government should think of having ore godown in
each district. There won't be any problem.

MR. DEPUTY CHAIRMAN: How much time do you require?

SHRIMATI| BIMBA RAIKAR: A little more time, Sir, | am a lady. | am a
BPL. Total capacity of a godown is 236.35 lakh metric tonnes. Central
Warehousing godown capacity is 94 lakh tonnes capacity. State
Warehousing godown capacity is 206.81 lakh tonnes. Now, | will talk about
stocks. Since you are mentioning about time, | have to be little sensible.

MR. DEPUTY CHAIRMAN: You have not spoken anything about
Karnataka. You said, 'my Karnataka' and after that you have not spoken
anything.

SHRIMATI| BIMBA RAIKAR: | will tell you. About stock, | have already
said that we are very happy and we have got such a huge stock. At the
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same time. Sir, we have to think about losses also. This is only a structure.
We have got so much of loss in this also. In FCI, we have got lot of losses.
More than Rs. 1000 crores per year is lost on account of shortage and
transit losses. This is only because of the inefficiency of FCI. FCI is not at
all careful. They do not take proper care and food is wasted. There are so
many rats, so many birds. Food is wasted. So much of water seeps into
the bags and the grains are spoilt. This is all because of the negligence of
FCI. So, why should we pay for the negligence of FCI? The Government
has to take particular care. Secondly, there is proxy labour. This is very
important in our country. Everywhere you go there is proxy. So, here also
there is proxy labour. For that, Sir, the Committee has noticed with concern
the existence of the system of proxy labour in FCI in the Standing
Committee's report while examining the Demands for Grants for 2004-05.
Proxy labour system reflects replacement of regular labour. The
Parliamentary Standing Committee in its meeting held in August, 2004
has suggested the following steps: each and every worker shouid put one
signature or thumb impression as a token of attendance. Secondly,
introduction of mechanical gate entry devices for punching card system
with thumb impression should be there. Thirdly, the demand for wages to
all workers shouid be only through cheques, as per the provisions in the
Income Tax Act, and signing of daily work output slip by each labour at the
end of the day, counter-signed by the Mandal-in-charge. So, Sir this proxy
labour is a very big problem and there are a ot of losses in that. So, Sir, if
you give me only three minutes...

MR. DEPUTY CHAIRMAN: | will give you three minutes, but not more
than that.

SHRIMATI| BIMBA RAIKAR: | will take only three minutes. So, Sir, |
would like to say something. Itis a question of commonsense. In Karnataka,
we had a discussion and some rules were framed to detect a BPL family.
in the meeting it was said that there are rules. It has been prescribed that
if the annual income of a person exceeds so much, then he will not geta
BPL Card. What we have to say here is, even a sweeper gets Rs. 4,000
per month. In a family, if husband, wife and son are all sweepers, they will
get Rs. 12,000 per month. They are staying in a slum. So, you cannot say
that they are getting Rs. 12,000 hence they are not covered under BPL
norms. That is one point.

The second criterion is, if you have a two-wheeler in a family, you
should not be given a BPL Card. Sir, now-a-days, two-wheeler is not a
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luxury item. If a person has to go to his workplace, which is 10to 15 kms.
away, do you think he can go by walk or wait for bus which comes after
one hour? So, commonsense says that two-wheeler is not a luxury.

The third criterion is Television. What is this? In a country like
India having a Rs. 4,000 television is luxury? Do you think that is luxury for
a poor man? Should they not watch programmes on Television? There are
people who are having their own aircraft...

SHRI NILOTPAL BASU (West Bengal): So, you are arguing for APL.
SHRIMATI BIMBA RAIKAR: | am arguing for BPL.
MR. DEPUTY CHAIRMAN: She wants a new definition for the BPL.

SHRI NILOTPAL BASU: Will you yield for a minute? ..(Interruptions)...
She wants a new definition for the BPL..(/nterruptions)...| was just
wondering, if such a wonderful thing is there, why are there-so many
starvation deaths taking place in Karnataka? Why there are so many
starvation deaths in 'my Karnataka'?

MR. DEPUTY CHAIRMAN: According to her, there are neo starvation
deaths..(Interruptions)... '

SHRI NILOTPAL BASU: She is now arguing for APL. Having said that,
she is asking that it should be excluded from the PDS.

SHRIMATI BIMBA RAIKAR: Having a television worth of Rs. 2,000 or
Rs. 3,000 or Rs. 4,000 is not a luxury. Now-a-days, this is also a necessity.
Everybody has to see what is going on in Parliament, how jhagdas are.
going on, how chairs are thrown at each other, how the Members fight,
etc. Everything should be seen by the villagers. That is why we have
removed all these norms and we have given BPL Cards to everybody.

Now, | want to say only one point about the farmers. There has to be
some restriction even on farmers. There are some sections of farmers
where restrictions are required. We have got respect for them. We do not
want that they should starve. But, what happens is, supposing, this year,
if they feel that tomato fetches more money or sugarcane fetches more
money, all the farmers sow only tomatoes or sugarcane. They have got so
much stock that about six months ago in Karnataka, they had to throw
tomatoes on the road. Shri Sharad Pawar is sitting here. He knows it very
well. Sugarcane production was so much that in the border areas of Belgaum
we had to burn sugarcane because crushing facilities were not there,
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factories were very busy and they could not take it. That is why there has
to be some restriction on the farmers also.

With these words, which you may or may not have liked, | have to
conclude my speech. Now, | give an opportunity to all my other colleagues
so that they may express their difficulties in their own States. Thank you.

SHRI A. VIJAYARAGHAVAN (Kerala): Mr. Deputy Chairman, Sir, today,
we are discussing the working the Ministry of Consumer Affairs, Food and
Public Distribution. This Ministry is closely connected with the poorer
sections of our society. It is being led by a very efficient Minister. After
becoming a Minister, his intervention has been very much positive. However,
if we go through the realities that are prevailing in the countryside of our
nation, | would not be able to make positive comments about him because
the statistics show that there has been a fall in the production of rice in
this year. In respect of rice, the procurement was less and the production
is also coming down. Not only rice, but the total grain production is not
increasing up to the expected level. Our population is increasing at the
rate of 1.97 per cent, while the increase in food production is 1.7 per cent.
A sharp fall in the availability of foodgrains in our country is reported. It
almost dropped to an all-time low of less 143 kg per head. Similarly,
availability of pulses also dropped to 10 kg per head. On the one hand, we
talk about the increasing food production and the conients in the FCI
godowns, on the other hand, in real terms, the availability is dropping.
Similarly, calorie intake of the poor people has also come down. The daily
per capita calorie intake from all foods, not just from foodgrains, has been
slowly falling in urban areas, and at a faster rate in rural areas. According
to the NSS data, the period of 1983—93 had seen a sharp drop in calorie
intake— from 2221 calories to 2153 calories. The only exceptions in this
regard were Kerala and West Bengal. All the other States in our country
had reported a fall in the calorie intake. The argument, which comes for
this fall in calorie intake, is that people have begun to consume fish, eggs,
meat, fruits, etc. That is not the reality. In the developed countries, the
calorie intake from eggs, fish, meat, fruits, etc. is 66 per cent and from
cereals is 33 per cent. While in our country, 66 per cent of calorie intake is
from cereals and 33 per cent is from eggs, fish, meat, fruits, etc. The
advanced countries, for example China, absorbed 320 kg cereals per head
in the mid-nineties. Mexico also absorbs 375 kg cereals per head.
Whereas, the high-income nations, like Japan, the USA, North-American
countries and some Eurcpean countries, absorb more than four times as
compared to India, with the USA registering the consumption of 850 kg
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per head annually, of which 200 kg was direct consumption and the
remaining from the animal products. So, whatever arguments our esteemed
economists, who are supporting the globalization, give, is a negative picture.
That is not the reality. Even in the advanced countries much more per
head foodgrain consumption is reported. Only exception is the sub-Saharan
countries. Why does this happen? What is the reason for the fall in the
intake of foodgrains? That is to be discussed and addressed properly.
Fortunately, in this country we are not seriously discussing about the
sharp fall in the foodgrain production. It was reported that during the last
one decade the net area under cultivation is coming down. Nearly about
seven lakh hectares of land on which foodgrains were being cultivated, is
not being cultivated now. What is the reason? We have to address this
issue. Here the problem is very clear. The farmers are not in a position to
cultivate their land. The policies pursued during the last one-and-a-half
decade were against the interest of the Indian farmer. The input we had in
agriculture, it has come down. That is the main reason. So, the fall in the
input in agriculture, failure in development of infrastructure, failure in
providing irrigation facilities etc., is adversely affecting the food security of
this nation. The policy pursued by the previous Government is also adversely
affecting the food security. There is a conspiracy to destroy the self-
sufficiency in food of this country. Will this Government succumb to that
pressure? This has to be explained before the country. There is no doubt
that there is a pressure on policy makers. The WTO is pressurising you
against the existing policies and the new policies are in front of you. You
are against the subsidies. Now, the proposal is in front of the Finance
Ministry. They came up with proposals with regard to subsidies. They are
against the Minimum Support Price. They are against fertilizer subsidy.
They are against the PDS. Now the proposal is in front of this Government.
What would be the approach of the Government? This has to be explained
before this House. Sir, if such an incident is going to take place in our
country, then that would be very much damaging to the interest of the
nation. For example, with regard to direct subsidies paid by the Central
Government, in our country, it is only 1.85 per cent of the GDP. It is not
increasing, it is coming down. It was 1.85 per cent in 1990-91, and, in
2003-04, it was only 1.6 per cent of the GDP. So, in GDP terms, the
subsidy is very low.

There is a move even to curtail the subsidy on LPG and kerosene.
On all these issues, the Government has to come out with a correct
perspective and explain this to the country. If you are going to do anything
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which is against the interest of the farmer, then, that would be very much
negative.

There is a move to stop this Minimum Support Price and to introduce
acrop insurance scheme. The suggestion was this crop insurance scheme
should be there without any subsidy obligation. Even in the developed
nations, where there is a scheme of crop insurance, there is a subsidy.
Even in Japan, 50 per cent subsidy is given for this kind of insurance
scheme. Here the proposal is for a crop insurance without any subsidy
obligation. That is it should be self-financing without any subsidy
application. That was the suggestion given by the so-called experts. So, |
would like to request the Government that you should not implement this
suggestion. It should be ensured that more facilities are given to our farmers.
Irrigation facilities and input on agriculture has to be improved.

Then, | come to another issue, which is related to the oilseeds. In
oilseed production, if you have gone through the oilseed production figures,
you will find that there is a shortage of 40 per cent. We had self-sufficiency
a decade ago. Then what happened? This new economic policy came.
Then we were provided so many duty cuts for imports. Whatever we lost
through these duties; we lost thousands of crores of rupees even if a
portion of that, half of that, would have been given to the farmers of this
country as subsidy, this country would have been self-sufficient in oilseeds
production. We are importing 40 per cent, and we are spending crores and
crores of foreign currency on imports. This is the situation with regard to
oilseeds. This policy also should be changed by the Government

Then | come to the Public Distribution System. Sir, with regard to
the Public Distribution System it was reported that we have nearly about
half a million PDS shops. We have the experience of last one-and-a- half
decades in this regard.

The TPDS was started during the NDA Government regime. What is
the experience of this country? Has it helped this country to resolve any
issue? That is the problem. We have the largest number of malnutrition
cases - 51 per cent of the world. We have the largest number of starvation
cases, whether it is in this State or that State, 1 do not know. About 22,000
people died because of starvation. Even the Supreme Court accused the
previous Government saying "this Government is not capable to govern
this country, because thousands and thousands of people are dying in the
villages of this nation. Come with a concrete suggestion.” That was the
instruction given by the Supreme Court. How have we responded to that
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suggestion or the direction given by the Court? Here, in this House, so
many assurances were given. The previous Prime Minister himself had
given an assurance in this House that he is going to evaluate as to what
happened after the TPDS started? What is its impact on the poor people's
life? How have these malnutrition deaths taken place? And, they will come
with a concrete suggestion to resolve the issue. So far, | have not heard
anything positive either from the previous Government or from this
Government.

Sir, now | come to allotment and the intake. What happens to the
offtake here? My esteemed colleague mentioned about the APL issue. If
you go through the statistics which he gave from the Annual Report, you
will find that, in the last year, the offtake from BPL was 74 per cent; the
offtake from APL was only 13 per cent. Who are going to these shops?
What is the APL price? The APL price is higher than the open market
price. What was the intention? The intention was very clear. Keep an APL
price which is higher than the open market price. Then, those needy wil!
not go to the fair price shops. Then, there is a BPL price. That too is
beyond the capacity of a poor man. Sir, if you see, you will find that BPL
is at a higher rate. The issue price was increased. If you go through the
employment situation in this country, you will find that there is a sharp fall
in the rural employment. During the last Government regime, it was reported
that merely 93 per cent of the country's workforce is employed in the
informal sector, while the formal sector has only 7 per cent. The employment
in the rural sector has been showing a declining trend since 90's, that is,
since the liberalisation. The female workforce participation rate has declined
relatively faster than their male counterparts, especially in the rural areas.
My hon. sister mentioned about this situation. For the first time in the
history of this country, the employment rate in the agriculture sector declined
from 242 .6 million persons in 1993-94 to 237.56 million in 1999-2000.

SHRI NILOTPAL BASU: While there was a population growth.

SHRI A. VIJAYARAGHAVAN: yes. Then, similarly, Sir, the rural
development expenditure has fallen from 14.5 per cent of GDP during
1985—90 to 8 per cent in early 1990s and further to 6 per cent of GDP on
an avaerage in the years following 1998, and in some years it has fallen
below 5 per cent. This means, in real terms, "a reduction in rural
development expenditure of about Rs. 3,000 crores annually on an average
compared to pre-reform years" which in turn means a drop in incomes in
agriculture to the tune of Rs. 20,000 crore to Rs. 35,000 crore. So, this
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reflects the agrarian crisis in the villages—no employment, total
unemployment. They are not getting even the prescribed minimum wage.
Even in the Government sponsored employment generation programmes,
they are not getting the prescribed minimum wage. So, their pocket is
empty, even though the granary has plenty of foograins.This is the situation.
So, because of the unemployment situation which is prevailing in the villages
and because of the fall in the purchasing power of the poor man in the
villages, they are not able to approach the PDS shops. And you have a
price list which is beyond their capacity: So, something should be done.
What is this discussion all about? Shouid we stop the APL? Is the APL
enemy? No, itis not the enemy. Record is here, it is oniy 13 per cent. So,
the reality is different. There is a conspiracy to dismantle the PDS. The
TPDS was started by the BJP. They are against the PDS. | would fike to
know from this Government: Are you supporting this TPDS, or, are you
going to revamp the system? Are you going to provide the minimum food
for the needy people in the country? That is to be answered by this
Government. Sir, | would like to mention about the malnutrition deaths.
Sir, the hon. Minister is from Maharashtra. He is well aware of it. He
knows much more than me as to what happened in two faluks, Baini
Taluk in Amaravali district. Sir, thousands of children died because of
malnutrition. During the last three years, nearly 10,000 children have died
because of malnutrition.

Last month, there was a report from Madhya Pradesh. It was reported
that nearly about 54 children died because of malnutrition in Madhya
Pradesh. Sir. it was even reported that there were no foodgrain shops in
thousands of villages, wherein these reports appeared almost daily in local
newspapers that foodgrains allotted through the public distribution system
were smuggled out to the neighbouring States and sold in the black market.
That is happening. One the one side, there is a'smuggling and, on the
other side, there are no shops. in these rural villages where there are tribal
hamlets, thousands of children are dying because of starvation. You just
go there and enquire about it from each house. They may say. "They are
all APL". | am talking about these poor tribals in the 'hilly areas’ of
Maharashtra. | visited neariy about twenty-five villages. | put the same
question. They all told me that they are all 'APL'. Who is going to take
care of the poor man who is dying because of starvation in the villages?
Who is taking strict action against those who are diverting these foodgrains
which are meant for the poor people? Who is going to take positive action
against the blackmatketeers who are misusing these foodgrains meant
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for the poor? Something should be done. This Government has to prove
that they are going to do something for them. You go through this Report
from Madhya Pradesh. Please do something positively for the poor man.
So, Sir, this is the situation.

Sir, here the system has totally failed. We were not able to provide any
assistance to the poor man in the villages. ...(Time-bell)... Sir,there is
one more issue with regard to the granery which was overflowing some
four-five years ago. But, suddenly, all the stocks vanished from the FCI
godowns within three months. At one time, nearly about 65 million tonnes
of foodgrains were there is the FC| godowns. Suddenly, it disappeared.
...(interruptions)... Sir, it was reported that during the period of the NDA
Government from November, 2002 to January, 2003, some export had
taken place. With regard to that report. It was reported—I| don't know
exactly—that a subsidy was given, where traders presented false bills or
used other devices to benefit from export subsidies worth of nearly $ 1.5
bilion. It was reported like this. So, there were Kickbacks, there was some
misuse, and they provided some false evidences and tock money from the
Government Exchequer. That is what has been reported. | am not able to
understand how is it possible that a large quantity of foodgrains disappeared
from the granary during this short period? We have to look into it. Similarly,
in accounting also, there was some problem. There was a missing stock
of nearly about 13 million tonnes of foodgrains during this period. In
accounting, there was some problem. Actually, it has been shown as 22
million tonnes, whereas it should be 35 million tonnes. The question is,
where did the 13 million tonnes go, which are not accounted for? Did it rot,
was it destroyed, or, were the exports more than they actually stated? Sir,
13 million tonnes is a huge figure, and if it had been used for the Food-for-
Work Programme, it could have provided employment to a large number of
people. So, Sir, it is an allegation. It was reported in the newspapers.
There are ill-feelings in the public as to how such a huge quantity of
foodgrains had disappeared from the granaries. Why did this accounting
problem come? Why did false bills come and how the money had been
given? All these issues need to be discussed property. A proper investigation
is needed in this regard. | urge upon the Minister to kindly look into these
issues. Sir, finally, with regard to policies, | would like to tell this
Government, that they must change the policies; they should not pursue
the same policies as those of the NDA. The people of this country discarded
the NDA Government for its anti-people policies and voted them out. |
would like to remind the UPA Government of the spirit of the verdict of the
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people, and want the present regime to desist from pursuing the same
economic policies that were followed by the NDA. If they don't, their fate
would be the same as that of the NDA. | do not want this Government to
meet with the same fate. This Government should continue. This Minister
must continue in office. But, this Government must change its policies on
food, food secunity, public distribution system and subsidies. Universal
PDS should be restarted in this country and the Government must ensure
that there are no starvation deaths in the villages of this country.

DR. K. MALAISAMY (Tamil Nadu): Thank you Mr. Deputy Chairman,
Sir, it is a privilege to speak on a subject about which not only everyone on
the earth is concerned, but directly invovied as a consumer. For that
matter, even the producer, or, the service-provider of a product today, would
be a consumer tomorrow, as a consumer of some other products. Thus
everyone under the sky is a consumer,

Sir, the concept of consumerism is age-old, time-honoured, and dates
back to 1824, as propounded by an American Advocate. But it had a-
positive growth and meaningful development only during the time of John
F. Kennedy, when he was the President of USAin 1962. It was only during
his time that a legal sanction was given by passing a Bill, envisaging four
rights, namely, right to information, right to safety, right to be heard, and
right to choose. These were the four rights that were initially envisaged.
Subsequently, several rights were added.

Sir, as far as India is concerned, the concept and the movement were
not at all popular in spite of the fact that there were several legislations
and laws to protect the interests and rights of the consumer. in this
connection, | would cite certain laws, such as the Law of Contracts, the
Sale of Goods Act, IPC, the Essential Commodities Act, the Drug Control
Act, and so on. These are some of the Acts, which are, no doubt, protecting
the rights of the consumer. But they are all punitive and preventive. On the
other hand, a boom has occurred in India only after the passage of the
Consumer Protection Act. 1986, which encompasses several nice features.

Sir. as you are well aware, the Consumer Protection Act is really a
boon to the consumer. It is a unique and progressive legisilation aimed at
social welfare. Not only that, unlike other laws which are punitive and
preventive, as | said earlier, it is curative and compensatory. This is a
special feature of the Act.

Sir, according to statistical data and survery, itis found that no parallel
legislation outside the country is equivalent to the Consumer Protection
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Act. The Conusmer Protection Act has another special feature. That is, it
goes with all goods and services. Not only that, it touches upon all sectors,
whether private, public, or cooperative. In other words, it has got serveral
features including the adjudication process that is simple, speedy and
inexpensive. Sir, ultimately, the object of consumerism is to protect and
promote the interests and rights of consumers. It is not only to protect
consumers from exploitation of others, but should also enable consumers
to get the three 'Rs.’, which are Redressal, Restitution, and Remedy.

Sir, with this background, let me come to the Department and the Ministry
of the hon. Minister. The Ministry of Consumer Affairs, Food and Public
Distribution System has got two Departments, namely, Consumer Affairs
on the one side, and Food and Public Distribution Systems on the the
other side. It has got its own assignment, objectives and functions. The
paramount responsibility of the Department of Consumer Affairs is to
monitor the prices of foodgrains. As many as 14 items are being monitored
by this Department. They have to monitor the price daily, and then they
have to monitor weekly the whole sale price of these commodities. This is
on the one side. Then, it has to protect the interests and the rights of
conusmers. These are the basic objectives of the Consumer Affairs
Department.

Then, | come to the most important wing of the Ministry, namely, the
Food and Public Distribution System. The Department has been doing
very, very important work. There is no doubt about it . Coming to the Food
and the Public Distribution System, their objective is to evolve or formulate
the policies in terms of procurement, movement, storage, distribution,
import, export and maintenance of buffer stock. They have not only to
ensure the availability of foodgains at affordable price, particularly to the
vulnerable segments of the society, that is, the poor, but also they have to
ensure the remunerative price for farmers. Lastly, the Department also
deals with sugar and edible oil including their production, quality and
distribution.

Sir, coming to the function, in short, they are doing a very massive
gigantic physical operations, which cannot be compared by any other
Department not only in India, but aiso in the world. Their network is such
that they are doing a massive operation of procurement. Procurement is
done by the Central Government through FCl and the State Governments.
The procured foodgains are pooled at the Central pool, and then itis being
distributed to States to that foodgains can be distributed and reached to
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the poor, or whomsoever, through their PDS. Sir, we are told that there are
as many as 4.62 lakh retail outlets in the country to cover about 160
million BPL families. Then, they have to deal with around Rs. 30,000 crore
worth of products per year by way of Public Distribution. So, what | am
trying to say is that it is a very gigantic operation in which they are
involved. They are also touching the most important segment of the society.

After having seen their operation and after having seen their highlights,
it is my duty now to see whether everything is okay there and whether
there are some grey areas or not. Sir, in any system, we always used to
have a SWOT analysis i.e. to see what is the strength, what is the
weakness, what is the opportunity and what is the threat. We are concemed
to know our weakness rather than strong points. This is a better way to
solve the problems. Sir, coming to they grey areas, | may mention this
with due respect to our BPL lady Member from kamataka. She was making
an impression to the Chair and others that everything goes well and there
are no starvation deaths, etc. As the Chair and the entire House know
well, the availability of foodgrains in India is not at all a problem. For the
last one decade, the production is going up; the foodgrains production is
going up. We are even going to the extent of exporting our foodgrains to
other countries. That is the reality of the situation. Now, for her and others,
| would like to submit some statistical data. Fifty million starvation deaths
are there. Then, 200 million people are underfed. Then, 60 million tonnes
of foodgrains are rotting in our godowns. What | am trying to say is that
production is there, the availability is there, large quantities are stored in
godowns, but it does not reach where it should reach with the result
stravation deaths are there. People do die out of hunger. That is the
reality...(Interruptions)

MR. DEPUTY CHAIRMAN: Mr. Narayanasamy, the debate is going on
smoothly.

DR. K. MALAISAMY: Sir, what is wrong? Availability is there, but
accessibility is not there. That is the point | want to make. There is
something basically worng. What is that basic thing which is wrong? This
is the point that our hon. Minister must be concerned. Is there a system
failure or a human failure? What exactly is the failure? Why it did not
reach the peopie? This is the point | want to stress upon. Then, Finance
Minister's Budget speech says, "The greatest happiness of the greatest
number.” Shri Jairam Ramesh will be happy to hear that. Where is the
greatest happiness of the greatest number? Thirty-six per cent of the total
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population is below the proverty line. Are they getting what is their due
share? It is not at all happening. In this connection, | want to ask
whether your policy of National Food Security Scheme, is a success
in a situation like this, where availability is there, but accessibility is
not there. That is my first point. Then, coming to the second point, as
| said, 36 per cent of the people are below poverty line. Even when you
supply the food at subsidised rates, the peopie cannot buy that. Why?
They don't have the purchasing power for which you and | may not be
directly responsible, but the ground reality is that the purchasing power
is not there.

[THE VICE-CHAIRMAN (SHRI SANTOSH BAGRODIA) in the Chair]
Thirdly, similar is the situation in the case of 80 per cent of the...

THE MINISTER OF STATE OF THE MINISTRY OF STATISTICSAND
PROGRAMME IMPLEMENTATION (SHRI OSCAR FERNANDES): Sir, |
would like to know whether he is sure about the data regarding percentage
of population below poverty line. | think, itis 26 per cent of total population,
and not 36 per cent.

THE VICE-CHAIRMAN (SHRI SANTOSH BAGRODIA) Mr. Malaisamy,
have you heard him?

DR. K. MALAISAMY. No, Sir, | have not heard him.

THE VICE-CHAIRMAN (SHRI SANTOSH BAGRODIA): He wants to
know what is the percentage of people below poverty line. Do you have
that number?

DR. K. MALAISAMY: Thirty-Six per cent of the total population is below
poverty line. This is the statistical data... (/nterruptions). No, itis a matter
of record.

SHRIOSCAR FERNANDES: If the Member says it is 36 per cent, let it -
be on record.

SHRI V. NARAYANASAMY: It is not a correct figure.

DR. K. MALAISAMY: If you are able to produce something
...(Interruptions). | have carved out something from some of the records. If
you can prove that you are right, | stand corrected ...(/nterruptions).

THE VICE-CHAIRMAN (SHRI SANTOSH BAGRODIA): | don't know, if
everybody has a question. Please, listen to him. He is not a Minister so
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far ...(Interruptions). Please, sit down. Let the Minister reply. Let him say
that the entire country is below poverty line. What is the problem?

SHRI A. VIJAYARAGHAVAN: It is the percentage of ural BPL household
according to the Census report.

THE VICE-CHAIRMAN (SHRI SANTOSH BAGRODIA): Mr. Raghavan,
let him say that you and | are also below poverty line.

SHRI A. VIJAYARAGHAVAN: This is a Census report.

THE VICE-CHAIRMAN (SHRI SANTOSH BAGRODIA): It is all right.
But, you can't question him. Let him say whatever he wants to say
Mr. Malaisamy, you have to finish now. Your time is over. That is the only
problem.

DR. K. MALAISAMY: Sir, | never take the Chair's time and others' time.

THE VICE-CHAIRMAN (SHRI SANTOSH BAGRODIA): No, %urtime
is over. How much more time you need to conclude?

DR. K. MALAISAMY: Sir, give me another five to ten minutes.

THE VICE-CHAIRMAN (SHRI SANTOSH BAGRODIA): Five to ten
minutes! Listen, you had 11 minutes and you have aiready taken 14 minutes.

DR. K. MALAISAMY: When the Deputy Chairman was here, he was
very liberal, but you are very strict.

THE VICE-CHAIRMAN (SHRI SANTOSH BAGRODIA): Thatis why he
has sent me here because you don't listen to him. Please take another
2-3 minutes and finish it.

DR. K. MALAISAMY: Okay, Sir, | will try to finish it quickly. Sir, another
aspect is the Public Distributiion system (PDS). Sir, in PDS, we don't deal
with coarse gains at all. We mainly deal with wheat and rice. We procure
wheat and rice and distribute whereas the poor people, the people below
the poverty line mostly need only the coarse gains, which are not being
supplied. Our hon. Lady Members from Karnataka also said that there
was rampant corruption, pilferage, black-marketing in the PDS. Sir,
according to the statistical data, nearly 67 per cerft of the products are
stolen, and, fifty per cent did not reach the people below the poverty line at
all. Sir, this is the information, which | culled out from some of the records
that they have given, not from elsewhere.

229



RAJYA SABHA [3 May, 2005)

Sir, | will make some special recommendations to the Minister for
meriting his consideration. First is that the PDS coverage which covers
6.5 crore families beiow the poverty line whereas the States have identified
8.7 crore families below the poverty line. Now, the coverage has to be
enlarged. This is the point of the States whereas the Ministry is not willing
to do. The Government is not liberal enough to extend the coverage. With
the result, what may happen is that the scale of issue to reach the BPL
will be slowly reduced. This is going to happen. Sir, unless the coverage is
extended to 8.7 crore BPL families, it will cause other connected problems.
This is my second point.

Sir, another point is regarding FCI, and, it is on record that 65 per cent
of the utilisation capacity is from hired godowns whereas only 37 per cent
of the FCI capacity is used. In other words, FCI is using 37 per cent of its
capacity while they are hiring about 65 per cent. What is it? It does not
need amy elaboration. How could it happen? The Minister has to see as to
how the hiring should be redone and effective utilisation of the FCI capacity
should be done.

My next point is the proxy-labour racket in the FCI. There is a big
racket and it has been appearing in the newspapers. Without actually
working, it is shown as working labour; it is a big racket. | would like to
know as to what are you going to do on that. Sir, another point is regarding
the irregularities in the open market sale and exports of foodgrains by the
FCIl. When they want to sell, for certain reasons, in the open market, and,
they want to export some of the commodities, lot of irregularities take
place. Again, it appeared in the papersand it is a matter of record. Please
tell us as to what you are going to do with regard to this problem.

Now, | come to a very important point, which is non-identification of
the BPL families by some States, | mean, not Tamil Nadu.
Comparatively, Tamil Nadu has been considered to be very good in the
Public Distribution System. There may be some minor lapses here and
there but, by and large, it has been doing well. Identification of BPL
families by certain States should be done as quickly as possible. Sir,
another aspect is clearing the sugarcane price arrears. You know that
the farmers, the sugarcane growers have not been paid because there
was no money in the mills. The State Government was given assistance
by the Central Government, with the result the sugarcane growers were
paid the arrears. Now, that scheme has been stopped. They say that

230



[3 May, 2005] RAJYA SABHA

4.00P.m.

the State can go for open market borrowings. Everyone knows that getting
outside borrowing through so many means is very much difficult for the
States. So, my point is whether the scheme can be restored, revived. My
next point, is, Sir, regarding training and research aspect in PDS. The total
money allotted is Rs. 30 lakhs for the entire country. it is a very paltry sum.
Around 4.62 lakh outlets are there, for training and for other purposes they
have set up only Rs. 30 lakhs. As far as edible oils are concerned, our PDS
system does not take any responsibility. We do not store anything. On the
other hand, itis available in the open market. Okay. So long as the availability
in the market is ensured, there is no problem. What | am trying to tell the
hon. Minister is that availability in the market shouid be ensured. Coming to
the last few points, Sir, | will rush through, | have been sitting with you in the
Industry Committee. You have been asking every public undertaking whether
professionlisation has been done, whether that principle or the policy has
been well-evolved. You have been critically reviewing such public enterprises.
Now, | would like to ask the hon. Minister for Agriculture whether
professionalisation has been insisted or promoted in the public undertakings
like the FCI or the Central Warehousing Corporation or Hindustan Vegetable
Corporation for better performance. Sir, lastly, under this head, a huge quantity
of 70,000 metric tonnes of wheat and 10,000 metric tonnes of rice has been
given to the World Food Programme under BPL rates. Sir, 70,000 tons and
10,000 tons of wheat and rice have been given at BPL rates under the World
Food Programme. | don't know why so much quantity was given under this
Programme. What was the concern to give such a huge quantity? Whether
we can afford to wriggle out of this. This is the point the Minister may
consider. Finally, Sir, in the light of the past experience, in the light of the
present trend and in the light of the future challenges, it is up to the hon.
Minister to have a re-look at the entire set up, in the sense, objective-wise,
organisation-wise, operation-wise and manpower-wise, whether it needs a
revisions, and a rethinking in such a situation. Ha must work on that. He
must also see whether the legislation available is enought, or, he needs a
revamp of the legislation. He must also ensure efficiency, effectiveness,
ethics, economy, empowerment, transparency, accountability, rationality,
impartiality and participation so that the entire system can be efficient, and
the entire system can perform better. Thank you, Sir:

DR. T. SUBBARAMI REDDY ( Andhra Pradesh): Sir, we have very
different situations prevailing in our country. Sometimes, we have drought
in some States and in some States there is no drought; surplus foodgrains
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are there. But, at the same time, those foodgrains cannot be taken to
other States due to the States rules. In our country, every year we have
been suffering either by drought or how to have the most efficient system
in the distribution system. For instance, in 2004, in our country, out of 524
districts, we had a very, very severe drought in 276 districts. So, the year
2004 was a very bad year in our country because we had a shortage of
food production in the nation. In spite of the Government making its best
efforts to have the best mechanisation to see that warehouse are built to
store foodgrains so that if there is an emergency situation in a particular
State, that State can be provided foodgrains-- they have been planning it
very systematically-- still people are suffering. What happens is, in one
part of the country, there is shortage of foodgrains and in other part of the
country there is surplus production. If there is surplus production, the
prices fall down and the farmers suffer. This is the problem.

My second point is, India has got the largest Public Distribution System
in the world. As my colleague just now said, commodities worths Rs.
30,000 crores are being distributed through 462 lakh Fair Price Shops
every year. But still a lot of pilferage is taking place and a lot of corruption
is taking place and justice is not being done to the people under the
Public Distribution System. These things are going on. In spite of having
the largest Public Distribution System, the Government must make more
efforts to tighten the system in order to see that the common man is not
put to any inconvenience and justice is done to all the people.

Sir, the hon. Member has also said that there were no hunger deaths.
Itis not true. There is a survey report which has pointed out that more than
24,000 people die of hunger every day and nearly 78 per cent of them are
women and children. These are authentic figures. It is a very sad thing.
What are the schemes that have been prepared to meet this situation and
to reduce the number of deaths due to hungerin india?

| would also like to know from the hon. Minister whether the Government
proposes to provide food-for-work-programme to a number of States during
the current year.We know that food-for-work-programme is going on in
some States. What is the progress in this regard? | would also like to
know as to how many States are really in a position to implement this
scheme.

Sir, nearly Rs. 2,500 crores, including 16 lakh tonnes of foodgains would
immediately be required to meet the drought threat in nine States. Now
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the Government has decided to meet this situation through the National
Calamity and Contingency Fund.The States have been asked to prepare a
status report on the fallout of the deficit rain , including the rainfali and the
crop situation. The concerned Union Ministries were also directed to prepare
State-wise status reports on drought related issues for the information of
the Prime Minister. { would like to know whether the State Governments
were directed to take steps to ensure that there are no cases of starvation
and malnutrition. If so, what are the concrete steps taken in this regard?

As | have zlready pointed out, there are some States where we have
surplus foodgrains and there are some other States which are suffering
from drought. What mechanism is the Government going to evoive to meet
this situation? As on today, the deficit States are not allowed to buy
foodgrains directly from the surplus States. | would request the Ministry of
Agriculture and the Government to atlow the deficient States to buy
foodgrains from surplus States directly. 1 do not know whether this system
is there or not. | have been informed that due to day-to-day practical
problems, it is not allowed. Even though warehouses are there and
foodgrains are stored there, but whenever there is shortage of foodgrains
in some States, the people suffer there. In those States where there is
surplus production, the prices fali down and because of that the farmers
are forced to commit suicides.

How is the Minister going to evolve a perfect mechanism to see that
such things do not happen? Also, we must know that the State Food
Ministers have agreed to undertake procurement and distribution of
foodgrains through Designated Agencies and Co-operatives, as the Central
Government has agreed to render a package of incentives. This package
of incentives was proposed at the Conferencé of State Food Secretaries
heid on17th May, 2004.We must recall that the Conference of Food
Ministers, which was held subsequently in 2004, adopted all the 13
Resolutions passed earlier at the Conference of Food Secretaries. | would
like to know whether we are getting any benefit out of this. At what stage
is it now? Has this Conference helped in solving the problems to some
extent at least ?

Sir, the next important thing is distribution system. Even though the
Government is making all efforts to see to it that it is properly made, now,
when we take the case of the people below- the-poverty line, the Evaluation
Committee of the Planning Commission has actually found that almost 50
per cent of the production, thatis, Rs.4,324 crores worth of foodgrains, do
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not properly reach the BPL families. They made a lot of surveys, visited
several places, and they found that pilferage alone accounts for 50 per
cent, and a lot of injustice is being done to these poor people. | would
bring this to the notice of the hon. Minister. Of course,our Minister is a
dynamic person. He is competent enough to run this Ministry.He is a
great asset to us.He must clearly inform us as to what efforts he is going
to make to help these people. Under his dynamism, how is he going to put
the entire system in place?

Another most important thing is, we have to ensure equity in distribution
of foodgrains to various States depending on each State's necessity, the
monsoon factor and the availability of surplus and deficiency inrespective
States, and thus control the distribution system effectively. Here comes
the question of sugar. It is a part of the Food Ministry Sugar is not a mere
commaodity, but this is interlinked with sugarcane growers. In States like
Uttar Pradesh, Maharashtra, Karnataka, Kerala, Andhra Pradesh, Orissa
and Tamil Nadu, millions of farmers depend on sugarcane cultivation. But
in the last few years, a number of sugar factories have been closed down.
When sugar factories are closed down, automatically, the farmers are in
distress as they do not get their payments. Then they divert to other
products, which again gives them a lot of problems. Now, why do they
face this problem? Why are they suffering today? What steps are we
going to take in future to help these growers? Here, | would like to mention
that the previous Government was erratically importing too many stocks
of sugar and India was flooded not with domestic production but with excess
imports because of wrong policies. As a result, the sugar prices fell down
and the sugar factories had to be forcefully closed down. Also, the co-
operatives were in trouble with the result that the sugarcane growers were
put in great distress and sufferings. But, now, the present Government,
the UPA Government, is very carefully observing the situation. Imports
have been stopped. Last year, the production was to the extent of 200
takh tonnes of sugar. This year, the production is going to be to the tune of
125 lakh tonnes. It has considerably come down mainly because of monsoon
failure. So, till recently, the problem had been overstocking. Now, the stage
has come when the stock is going to be reduced. But if we import sugar,
again, the prices will crash and the sugarcane growers will be affected.
And, if we do not produce more sugarcane, the sugar factories cannot
function smoothly and the whole system will be disturbed. So, what is the
option? | would say that more and more sugar factoreis should come up.
More and more sugar should be produced. Let us not depend on imports.
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If you have more sugar factories, even if monsoon fails in one part of the
country, sugar production will not be affected. We find from our experience
that if we depend only on sugar production, no sugar factory will be able to
survive in the near future because technology is changing. One can see
this happening in countries like Brazil, Japan, the United Kingdom, France,
the United States of America, China and so on. All these countries are
having systemic changes now. So, we must have, along with sugar
production, Co-generation and ethanol. These things must be
produced.Ethanol is a by-product of sugar. Five per cent of ethanol must
be compulsorily used in petroleum products. Therefore, a sugar factory
which manufactures sugar, with ethanol and co-generation, will be able to
become self-sufficient. More sugar factories will come up and more sugar
will be produced. Sugar factories will also become more viable. So far as
textile industry is concerned, the Government has brought forward a very
good policy of giving relief so as to make the textile industry more successful
in the long run; and, the future is going to be very glorious for the textile
industry. So, |1 call upon the Ministry to evolve a new system and a new
policy so that ethnol is compulsorily used in petroleum products to the
extent of five per cent. | am told that the Ministry has recently started
doing it, but it is still not being done with full steam. Also so far as co-
generation is concerned, as on today, 10 per cent non-conventional energy
is compulsorily to be bought by all the State Governments and all the
State Electricity Boards. But that is not sufficient. | call upon the Minister,
though it is not his subject, to make a uniform policy in this regard. There
should be a uniform policy that all the State Governments should
compulsorily utilise 10 per cent non-conventional energy. If it were increased
to more than ten per cent, it would be much better. Otherwise, at least,
ten per cent should be compulsory utilised.

Secondly, the PP agreement rates should be uniform in all the States.
In some States it is very less. In some States it is very high. It is very
important for sugar industry. | call upon the Ministry to see to it that a new
comprehensive policy is brought forward so that ethanol compulsorily
becomes a part of the sugar-manufacturing industry and there is also co-
generation. Even though we are going to produce 1,25,000 tonnes this
year, we should plan in such a way that next year we must get two lakh
tonnes. So, | request the Minister to reply as to how he is planning it. Sir,
sugar pricing is a very tough job. He has succeeded in not getting the
sugar prices jacked up. He has given awarning to the sugar industry that
if they jacked up prices, he would be forced to import sugar, and there
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would be a crash of sugar prices in the market. | am, therefore, very
happy to see that the Ministry is trying to see that the prices do not go
up. The prices should be controlled in a very rational way. At the same
time, we should also see to it that the sugar industry survives.

Once again, | am happy to inform that our Government has a very well-
planned and effective PDS as well as storage system so far as foodgrains
and oilseeds are concerned. | would like to say one thing. We must
discourage import of oil and cilseeds. We must concentrate on producing
more oilseeds in our own country and discourage import of oil and
oilseeds.This must be taken up-as a challenge. | request that a
comprehensive policy must be brought forward so as to strengthen the
sugar industry and the food industry.

DR. BIMAL JALAN (Nominated) : Thank you, Sir, 1 would just like to
rmake a couple of points which may be of some relevance to the whole
debate on Ministry of Consumer Affairs, Food and Public Distribution.
Firstly, the issues that are being raised about poverty and food distribution
are part of a larger problem which is the growth rate in agriculture. Most
economists, including the Planning Commission in its Mid-term Survey
have-studied this whole thing. There is a watershed in our agricultural
areas. If you take 1996-97, for nearly ten years, there is a secular deciine
in the rate of growth in agricuiture. Itis about 1.5 per cent, | believe, on an
average. !t is not cyclical; it does not depend on monsoon. But, it is a
reflection of a Iot of other factors, particularly, insfitutional supoort as well
as the decline in the availability of public irrigation. So, the reason why |
am mentioning this is that the preponderant part of India's population is
dependent on agriculture. Now, you have a rate of growth in agriculture,
since 1996-97, of 1.5 per cent as, say, 3 per cent or 3.5 per cent before
that, it is a part of a much larger secular issue which requires, | think,
consideration and action by other Ministries also. If you talk about Food
and Public Distribution, you can't think of it in an isolated way. Similarly,
poverty, you can't think of it in an isolated way. These are structural
issues that we are foliowing, it requires pondering. So, this is the first
point that | want to make. It is a part of a much larger structurai problem.

Now, when we think about poverty, a large majority of India’s population
is dependent on agriculture. If the rate of growth in agriculture is less than
the rate of growth of population, then, obviously, you would see that the
poverty cannot be eradicated as fast as we had hoped. This is an issue,
which, | am sure, would require consideration in both the Mid-term Review
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as well as in the next Five Year Plan. So, the agricuitural aspect and all
related institutional support, modalities, policies, etc., are a part of tnis
particular problem that we are talking about.

Sir, now | came to the Public Distribution System. Sir, again the recent
Planning Commission's Report, with which. | am sure, everybody is familiar
with, has pointed out that there is very, very large diversion of grain from
the BPL families or the subsidised rates to other areas. Now, this is also
not a new thing. All the studies which have been done in this area for the
last 10—15years have shown, percentages may vary, but again this is a
secular problem, of substantial diversion of grain. And, this is not a
reflection of this Government or that Government or this inspector or that
inspector or this Panchayat or this district or that district. | believe, again,
the problem is much more fundamental. The problem to my mind is, ----
here, | am sure, again, there is no agreement on this on the political side-
--if you have the same shop supplying grain at four different prices,
depending on the classification of the person, you are going to get diversion.
Now, the present Minister and his Department had made an excellent
presentation. He had a meeting of all the Members of Parliament and
there was a very, very good discussion. The presentation was very good.
And | think the problems are galore, that if you have a Public Distribution
System where the same fair price shop is giving grain, at least, in my
view, at four different prices, depending on who the person is, you are
going to get diversion. So, we need to do some thinking on this. | have
written to the hon. Minister also, making some suggestions in this area,
this is what has now become the famous word ‘out of box thinking', that if
you think along the same lines, and if you keep on saying that you are
going to do it better, than what | am doing it now, have more inspectors,
more decentralisation, more this or more that, more FCI, iess of something,
you will not get over this problem. So, my suggestion to the hon. Minister
is, | am sure, again, there will be opposition that this cannot be done and
that can not be done, is this. We have, | think, about 100 districts in our
country where the preponderant part of the population is below poverty
line, it may be 60 per cent or 65 per cent. | am suggesting to the hon.
Minister that on an experimental basis, you select a handful of districts,
may be 15, 20, 25, 50 and supply grain to everybody at what you now call
the BPL price, that you have one price of public distribution which can be
the BPL price. If you do it, then, at least, 60 percent or 70 per cent of the
BPL people would benefit because there will be no incentive for diversion,
because the APL people would also have access to it. Normally, the APL
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people would not buy grain from the ration shops to the same extent that
they are buying now. My first suggestion is that we need to do a new
thinking. | am suggesting this because there can be a lot of opposition,
how can we discontinue, this country has been like this, we must have
four prices, how can we have the same price for the BPL? | am saying, for
the BPL, you have the same price. But make it available toseverybody in
the worst districts. Take tribal districts, take North-Eastern India, take the
districts where the percentage of below povertyline is, say 60 per cent, 70
per cent, 75 per cent. Take anything. Have one price and see if it works. |
can tel! you, the subsidy would decline, the diversion would be reduced.
This is my hypothesis. Unless proven wrong, | am not withdrawing. This is
one suggestion.

The second is, what do you do about those districts where the BPL
families are not that big. The subsidy may increase. What | am suggesting
there is, we should experiment with the voucher system for the BPL families
in those States. That s, in those selected districts, again, take a handful
of districts try it out, experiment with it. For all the BPL families, you give
him the difference between the APL and the BPL as vouchers. These
vouchers, they can use partly as cash and partly as vouchers. Again,
there would be objection, "That the vouchers may be sold” If vouchers are
sold, they would get the money. If you want to improve administration, if
you want to improve availability of grain to the BPL, to the poverty stricken
families, we have to think a new. Because, this is not a new problem. This
is an old problem. The problem is of our own making and | think, we can
find a solution if we try and do something new. Therefore, | would suggest
to the Minister, at least have it examined; no great harm would come if for
the next couple of years we experiment with a new system in a few districts
and see what happens. Now | just wanted to make this point. | am just
leaving because there are no immediate solutions.

Sir, when there was a Green Revolution, on the whole Green Revolution
debate, Dr. M.S. Swaminathan made a very important point ---policy is
important. You also need a synergy between the policy, between the policy-
maker and the implementer. You have to have right policy, right policy-
maker and right implementer. | believe, Sir, the present Minister, | find is
the right implementer. | am a great admirer of him, he is the right man at
the right place. What we now need is the right policy.

Sir, | would expect and request him to find a policy which is different
and not only more of the same. Thank you very much.
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A & FRo ot St &) s § ) O e F F s e 9 e swaE
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AT A fee R S fraH Ae1a @ 39§91 1 €, s weedstde &
MW & I W I Y G- FT QWi 99 At & 9 | HI9a +63 +1
HEAETHA B |

#* wrta w5t <t @ e w0 9 § fF 2w # w e F sy viem g
=fee | gAR g2 fagr & T wwifad &5t F 37 v g gfaste @@= i 1
A 3 HIQ § | S T AN W B, B g aren 6 A R, @ s A
ARTFIR HE T T Y Y TR P FE R ey g
=T I R A T et uran # | 9w @fereTe @ ammE firen stan & ) 9w
o e W R, S9N TR A T TWE TR T 9IS E | SR Ay R =TS, W
TS T AR Uga W Fad AR A 61 siwrlw o w0 E, d@ § wue § e
29 &1 9gd HA1 i

STl 7 Te B Tl B -1 &1 94 €, TR 9 I8 e 91 U 9eE
@ #E ® 9 o5 Mt +1 w@-taE wE & {76 D R, fags w3 g
waig 21 €, 98 ol Te-T e B FL-Hh1E 1€ Ff vg v & e it F oy 3w
T FW €| gafag # oo win @ § i et &1 39 a@ § fmin s
Y, I Tt e 1 9 aifs 9 92 R wre-wane anfe 9 W v @fw
Tt T Ve WU AW T 9T | I8 TR T [ 33 10y 5 B

ST TEEdl, 1% § qE W o A PR P AR F 8 Few 9w §, A
o TEEq 91 ¥ 1 I 19 Ay wiiaes T ok e 1w w9 R # 3ue
9 A I @R 1 3H 2 FY Aagd § weequi D9, S PR}, I S99 FH Sl S
T R, anfas s9%1 FRO N B, 79! aiten O afew? aga ardt st fudt s =i
T2 < firel ol R @ fom w5l ) 3ot feeraedt @ €, werow i ofe R ®
o faen, Az M R ERA RN A, h A emAN S HFRAEHIT1:F R -
<0 FY PR Tt & ey & g 9 fagr & =re o F anft g =i 0 fasd
we & 1 =fwa, sufem, we wERE) i et E frg gwa A sl e A
AR, T FHH-STAER €1 es[e, At firet o=t 9 & Tras[g, d TER
) fehiiym St ¢l % wru o119 A il Wiz €, oas s ror et fam v €
Ifg & < frd =9 od, @ § wowa % 9w 3 feaet Y gensit #t wdew
G I AR St had aF T W@, @i @ fram o @ fag saw gan
i | wirfagr < Toe, faeen o <61 @)1 Su wifas a1 98 Fe §, T a9
e ¢ o o foraml 1 17 F0% 991 ST 9P 771 | 39 e F sie T fean wien
Tifee iR sust ol Wiud &) Srea & foran s oy, afes syt feefifiom =
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B, 319 3 W HIE 6l B FH N | 9 frar Faeen € €, afea w8 st =R
1o Fel B |

wifaerd fot 4 € v v w:f, ot sifgew yor fig =it §, It A @
Tt fraffea gu § o guiser R 5 onw & wfy vog w5t € 1 3 37 s Fem
<real g f% a9 3 <) el ) 9re Famd i farl &1 St 31 €, it o1ea siga
& UeTd e fae &1 Ao €, & qH: 379 3w S 9rean § % 3R A
< A 5T 8, 30 aga F el S e dag @, mifem AR i s@ @ R,
wfF ag i <0 dre #1 fearfa # 2, ol o sga o R ot €, 390 92 o fean
ST |rfeu |

T 1 95 Pede § gE0 @ar 8, fagr & guu @@ € 1R 2w | it faa w1 ow
T & wifen ol fomd it frar! &) @y vga 99 | gl 9% Oe @i w5
HATA ¥ 14T I IR 1 €O 8, WA ¥ i (9w da-1 wnfey, 9w & fag
FE HUA At =nfen, 3 3 oft sraeynd S wifed | ge w9 wEt & foF w T %
et & Sl GUR g B, 39S foru 9% uew, At w5t sl IR vaR st ud T wEt
st srfgerw g <t 1 faaar ff e fean simg, &0 3151 wedl & g, F aroet
d1d HHTE S §

SHRI R.S. GAVAI (Maharashtra): Madam, Chairperson, | am dealing
with the Public Distribution System. | have chosen this subject because it
is a vital subject as far as the poorer section of the country is concerned.

Madam, Chairperson, | had an opportunity, on a number of occasions,
to discuss these issues, particularly, regarding the irregularities in
identifying people below poverty line, with the hon. Agriculture Minister,
Shri Sharad Pawariji. And | found out that he expressed a great concern on
these very vital issues. Therefore, | want to draw his attention towards my
small speech, which will deal with the Public Distribution System.
Fortunately, he is dealing with the concerned Department so, | am quite
hopeful that he will, definitely, take cognizance of it.

Madam, the problem which the country is facing is not of shortfall or
shortage of food grains rather it is a problem of how to manage the surplus.
It is a matter of great concern to all of us. On a number of occasions, we
discussed the issues of malnutrition and half-nutritich. We also discussed
the issues of thousands of deaths occurring number of times. Madam,
despite having sufficient stock of foodgrains, the production being
satisfactory and procurement being satisfactory, even then, | am sorry to
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say, we are facing the problems of malnutrition and starvation. As far as
our country is concerned, it is land of plenty. There is a contrast here. Itis
a land of plenty but there exists greater poverty. This is a great contrast.
Madam, the challenge before the country is how to reduce the food stock,
roughly, half of the present stock, thereby reducing the mainutrition without
affecting the farmers and the cultivators. | don't want to deal with the
mechanism to be adopted for this. | switch on further to the other issue.
Madam, why is it happening? What are the reasons for such a peculiar
condition? It is only because, | can boldly say this, large amounts of
grains are being diverted in various forms, through irregularities, mischief,
black market etc. madam, how to deal with the mechanism? There is a
network of half a miflion ration shops and fair price shops. The petty traders,
who run such shops throughout the country, divert the foodgrain quota into
black market, hoarding, etc. madam, the survey reveals, in the capital of
Delhialone, 67 per cent of the foodgrains goes down the drain. The survey
reveals that to the tune of 50 per cent, there is a diversion of foodgrains
throughout the country. | have mentioned earlier also in the UPA meeting
what late Rajiv Gandhi said. He said, "It is a matter of great concern that
out of a rupee meant for the welfare scheme for the poor sections, only 15
naya paise reaches to them and 85 paise goes down the drain. This remark
was made by late Rajiv Gandhi, during a meeting. And, after 25 years, the
position of the nation is static, that is, the same. There is no change. |
would only say that mafia, black marketers and those who indulge in
irregularities are so strony that their voice cannot be curbed by the
administration. And they don't oay any heed to thé voices of the people.
That is the only problem.

Madam, as mentioned by the BPL lady, my sister Shrimati Bimba
Raikar, ... (/nterruptions).. yes, she is my sister, we have a relation between
Maharashtra and Karnataka. She is really my sister..(Inferruptions)..

THE VICE-CHAIRMAN (SHRIMATI SARLA MAHESHWARI): Okay, tell
us what you want to say about your sister.

SHRI R.S. GAVAI: Madam, | don't want to define the BPL and the APL.
Probably, we, the people's representatives, must know what is BPL, what
is APL, because it is a moral bounden duty of all of us to iook after the
people who are below poverty line. Now, the main thing is, the people who
are below poverty line, have more ration quota, and that too at a cheaper
rate, | need not elaborate it. The peopie who are above poverty line, that is,
APL, are, of course, eligible to have foodgrains, cereals from the Fair
Price Shops, the Controlled Rate Shops, at a rather higher rate and their
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quota is lesser than the BPL quota. (Time-bell) | do agree with her
suggestion that where is the necessity for having a subsidy for the APL.
That will, again, encourage the spirit of the corruption, because the people
who are above poverty line don't bother about the fair price shops. They
purchase food of their choice, they purchase wheat, rice of their choice. A
sample survey reveals that such persons accumulate the grain and sell in
the black market. So, it is a two-way loss. One is, they are misusing the
subsidy, and number two, are encouraging the black marketeers. Therefore,
| suggest that | am not against the APL, certainly, | am not, how can |, but
at the same time there is no need to have any subsidy or concession for
the people who are above poverty line. Madam, | am dealing with a very
vital issue of Below Poverty Line and obtaining the Below Poverty Line
cards. What is the mechanism of obtaining these BPL cards? There is a
very faulty mechanism. The Report of the Planning Commission reveals
that those who are needy won't get a BPL card. The BPL cards are being
managed and obtained by the APL persons. ... (Interruptions)... The
mechanism is that they are obtained with the help of the administrator.
They are a party to it. So, Madam, if the benefits of the scheme which
relates to the welfare of the poorer persons and for which the Government
Exchequer we are spending thousands of crores of rupees are not reaching
the poor people the very purpose of it is defeated.

THE VICE-CHAIRMAN (SHRIMATI SARLA MAHESHWARI): Gavai
Sahib, kindly conclude.

SHRI R.S. GAVAI: Madam, | will take only two minutes.

THE VICE-CHAIRMAN (SHRIMATI SARLAMAHESHWARI): There are
still six speakers.

SHRI R.S. GAVAI: Madam, | will take only two minutes.

THE VICE-CHAIRMAN (SHRIMATI SARLA MAHESHWARI): Kindly
conciude.

SHRI R.S. GAVAI: Madam, you have been kind enough. Please give
me one or two minutes more. | have come across thousands of cases.
...(Interruptions)... | am talking not only about Maharashtra, but about the
whole country. | am speaking for the whole country, neither for Karnataka
nor for Andhra, but for the whole country. ... (Interruptions)...

THE VICE-CHAIRMAN (SHRIMATI SARLA MAHESHWARI): Okay,
make the point.
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SHRI R.S. GAVAI: You know that in fixing up the identity of the BPL,
there is a modus operandi. Wha' is that? Somebody has referred that the
criteria fixed up for identifying the Below Poverty Line are all outdated.
There is nothing, but humiliation of the poor. foedt d weEa ¢, ' am suga SR &Y
T F R T 39F) 9T FY FEATEFA R

Those criteria are now outdated. Madam, the other problem is that the
poor people in the villages who belong to the BPL category are feeling
hatred towards the APL families, and saying that 'those who are not eligible
to have the concessions are getting the concessions'. That is the conflict.
So, | will request the hon. Agriculture Minister to kindly look into this
aspect he has also agreed with me, in a number of private discussions,
that there is a need to change the criteria, how to fix up the mechanism to
deal with this problem and fix up the criteria for identifying the people living
below the poverty line. ...(Time-bell)... | will sum up, Madam. '

THE VICE-CHAIRMAN (SHRIMAT!I SARLA MAHSHWARI): Still, you
have to sum up!
SHRI R.S. GAVAI: Madam, | will finish within one minute.

THE VICE-CHAIRMAN (SHRIMATI SARLAMAHESHWARI): Kindly bear
with us.

SHRI R.S. GAVAI: Madam, forget about the pubic distnbution system.
Whatever schemes related to the welfare of poor people like Antyodaya,
etc., the pre-requisite is that he must have a BPL card, and the real thing
is that the BPL cards are not given to the BPL people. On the contrary,
they are being made availabie to the APL people. Unless and until we find
out a mechanism to identify the people living below poverty line, thousands
of crores of rupees that we are spending on various schemes meant for
the poor people will be a waste. Thank you, Madam.

-+

MESSAGES FROM LOK SABHA

IqETes (Sl e ARvadt) : Al S qed, A W R A gu He
YR FACEA |
(i) The Finance Bill, 2005.

(ii) The Government of Union Territories and the Government
of National Capital Territory of Delhi (Amendment) Bill, 2005.

SECRETARY-GENERAL: Sir, | have to report to the House the following

messages received from the Lok Sabha, signed by the Secretary-General
of the Lok Sabha:
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